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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 218/2021 

O R D E R 

 

23-07-2021 

Seen petition No. 747/2021 filed by Kanteswar Basumatary seeking 

bail for accused Labendra Muchahary, Sameswar Basumatary, Liton 

Basumatary, Bistu Basumatary and Kwrwmdau Basumatary in connection 

with Rangapara PS Case No. 31/2021 u/s 302/201 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the case diary. 

Learned counsel appearing for the State contended that it is a serious 

offence of murder which is termed as witch hunting and as a result of such 

superstition lives of an innocent woman has been taken away by the accused 

persons therefore, they do not deserve bail. 

On the other hand, learned counsel appearing for the accused 

arduously contended that accused were in judicial custody since 27-04-2021 

and police arrested all the accused persons on the basis of suspicion only. 

There is no evidence against the accused persons showing their complicity 

with the alleged offences. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of case diary, it transpires that accused were arrested by 

police on the basis of suspicion of having involved in the commission of 

murder of deceased but so far I.O. failed to collect any credible materials 

against any of the accused showing their direct involvement in the alleged 

crime. 

True it is that the offence in question is serious in nature but I.O. 

could not collect any such direct and credible evidence against any one of 

the accused persons showing their involvement in the alleged crime. 

Case diary further reveals that since 28-04-2021 no investigation 

worth the name has been carried out by the I.O. after the arrest of the 

accused persons for collecting further incriminating materials against the 
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accused persons whereas by this time, accused had already spend 87 days 

in judicial custody. There is no prayer from the I.O. for further detention of 

the accused persons for the purpose of further investigation. 

Therefore, considering all the attending facts and circumstances of 

the case, all the five accused persons are enlarged on bail of Rs. 20,000/- 

(Rupees Twenty Thousand) each with one local surety each to the 

satisfaction of the learned Elaka Magistrate I.D. Jail. 

Send back the case diary in seal cover. 

  Accordingly, Misc(Crl.) case stands disposed off. 

   

   Sessions Judge 
 Sonitpur, Tezpur 


